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\.—/ CENTRAL ADMINISTRATIVE TRIBUNAL %

JOCDHPUR BENCH

ORIGINAL APPLICATION NO. 18872007

Jodhpur, this the 25% day of September, 2007.

Adhir Jha S/c Shri Sudhir Kumar lha aged 41 years working as
Additional Commissioner of Income Tax in the office of CCIT,

Rajasthan region, Jaipur, Additional charge - Additionai C.IT.,
Jodhpur, -
..... Applicant.
Versus
- 1. Union of India through Secretary,
& Department of Revenuse, Ministry of Finance,

North Block, New Delhi.

2. The Chairman, Central Beard of Direct Taxes,
Department of Revenue, Ministry of Finance,
MNorth Block, Mew Delhi.

weeREpOndents.

Sh. 8. Bhandawat, Advocate ~ For Applicant.
None present ~ For Respondents,

i Ko F0g oxe  Juddl. Member
¥ mé/’&ﬂ" % Adminis.Mamber .
y whe

- ORDER

- {PER A. K. YOG, JUDICIAL MEMBER)

Notice issued to serve upon the respondent Mos. 1 and 2
vide Tribunal's order dated August 24, 2007 énci as per the report
dated 21.9.2007 submittled " by the Registry, ﬁatice has already been
served on respondents No. 1 and 2. No one appears to have put in
appearance on behalf of the respondents. Reply on behalf of

@'_ .
respondents alsc not on record.
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2. ~ Heard Shri S. Bhandawat, Advocate, learned counsel

appearing on behalf of the applicant.

3. The applicant has approached this Tribunal praying for his
posting in Delhi reg%én under the transfer pelicy laid _down by the
respondents for IRS Officers and other usual reliefs. The learned
counsel for the applicant is aggrieved by his pesting.out of Delhi on the

ground that he is entitled to be retained at Delhi particularly in view of

the policy of the department to post husband and wife at one place.

4, The applicant has filad copies of the transfer policy as well as
reéresentatien before the concerned departmental authorify for
redressal of his grievance. Copies of such representations have been
annexed with the O.A.and the last two of them appears tobe dated
June 1, 2007 and Juné 27, 2007 which are marked as Annex. A/10 to
the O.A, Since the fate of his representations has not been

communicated, the applicant approached the Tribunal.

5. In the nature of the controversy sought to be reséived ‘hy this
Tribunal and the fact that the request of the applicant will require
consideration of varicus facts in the light of relevant existing policy
including the humanitarian aspect that husband and wife may be
normaly adjusted at one station, the expedience demand that the
representations filed by the applicant is {said to be pending before the
resf:candent authority}) be considered expeditiously as otherwise the

‘ . ' T
very purpose of making request may use efficacious!
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5. In view of the above, without entering into the merit of the
contentions of the applicant at this stage, we require the applicant to
file & certified copy of this arder aiong with compiete copy of the O.A.
with all annexures and If so like - additional representation, before the

Chairman, Central Board of Direct Taxes, Neorth Block, New Delhi,

' within four weeks from today. We request the competent authority to
ecide the representation of the applicant {which may now be filed by
im} within three weeks' of receipt of a certified copy of this order and

cemmunicate the decision to the applicant farthwith.
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'5 ?:1 5. With the above dérection, this O.A. is disposed of finally with
no order as o costs. M
{R.R.Bhandari) ' (A Yea)
Administrative Member - Judicial Member -
jrm
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